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[English]

Border Security Force/Medfcal Officers 
Recruitment (Amendment) Rule, 1989; 
Notification under Border Security 

Force Act, 1968 etc.

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): I 
beg to lay on the Table—

(1) A copy of the Border Security 
Force (Medical Officers) Recruit
ment (Amendment) Rules, 1989 
(Hindi and English versions) pub- 
lished in Notification No. G.S.R. 
13 in Gazette of India dated the 
13th January, 1990 under sub
section (3) of section 141 of the 
Border Security Force Act, 1968.

(2) A copy of Notification No. S O 
143 (E) (Hindi and English ver
sions) published in Gazette of India 
dated the 15th February, 1990 
empowering the personnel of the 
border Security Force to exercise 
and discharge the powers and 
duties under the provisions of the 
Jammu and Kashmir Code of 
Criminal Procedure, 1989 in the 
whole of Jammu and Kashmir 
under sub-section (3) of section 
139 of the Border Security Force 
Act. 1968. [Placed in Library. See 
LT No. 429/903)

(3) A copy of the Annual General 
Administration Report (Hindi and 
English versions) of the Andaman 
and Nicobar Administration forthe 
year 1986-87, [Placed in Library. 
SeeLT No. 430/90]

(4) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
Rehabilitation Plantations Limited, 
Punalur, for the year 1988-89

within the stipulated parlod of nine 
months after the closd of ths ac
counting year. [Placed in Library. 
SeeLT No. 431/903]

STATEMENT CORRECTING ANSWERTO 
STARRED QUESTION NO. 42 OF 15.3.90 
RE: PAKISTANI MOB CROSSING OVER 

TO INDIAN TERRITORY

[English]

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI I.K. GUJRAL); I beg to make 
a statement correcting the reply given on the 
15th March, 1990to a supplementary by Shri 
Madan Lai Khuranaon Slaved Question No. 
42 regarding Pakistani mob crossing over to 
Indian territory.

STATEMENT

During the supplementaries asked in 
the Lok Sabha in answer given to Starred 
Question No. 4215.3.1990, regarding Paki
stani Mob Crossing Over to Indian Territory. 
Shri Madan Lai Khurana, Member of this 
House, had in a supplementary question 
referred to the presence of UN Observers in 
J & K. I had in answer inadvertently said that 
they came to J & K "following the 1965 
conflict”. The UN Observers have, in fact, 
been stationed there since 1949.

12.25 hrs.

[English]

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL). 1989-90

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): I beg to present the 
Supplementary Demands for Grants in re
spect of Budget (General) for 1989-90.
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MR. SPEAKER: Honourable Members, 
before we take up the next item regarding 
Calling Attention on terrorist activities in 
Punjab, I should like to make a few observa
tions.

It was the desire of Members from all 
sections of the House that an early opportu
nity should be given to have a discussion on 
the situation in Punjab, particularly the re
cent spurt in the activities of terrorists lead
ing to loss of a number of innocent lives 
during the last few days. I have, therefore, 
admitted a callmg attention on the subject at 
the earliest opportunity. As you are aware, 
only five Members, whose names are listed 
in the agenda paper, are perm itted under the 
rules to ask clariflcatory questions on the 
Minister’s statement. The first Member may 
take up to 10 minutes at the most and the 
other four Members may not take more than 

five minutes each. I shall, therefore, seek the 
cooperation of the Members concerned and 
request them to be very brief and ask only 
very pertinent and pointed questions keep
ing in view the gravity of the situation.

[Trans/at/on]

.{Interruptions)....

MR. SPEAKER: I have told you that you 
can come and see me and then we will talk 
about it. f don’t have any objection at ail.

.(Interruptions)....

MR. SPEAKER: I have no objection. 
You please sit down. At the moment, we are 
discussing the Punjab problem. Don’t you 
want a discussion on Punjab*̂ You please 
take your seat.

SHRI VIJAY KUMAR MALHOTRA
(Delhi South): Please give us an assurance.

SHRI KALKA DAS (Karol Bagh): Or you 
give your ruling on it.

MR. SPEAKER: I will definitely let you

know next week whether it suits the Minister 
or not.

SHRI MADAN LAL KHURANA (South 
Delhi): I wouki like to know as to what for the 
Calling attentbn Is there?

SHRI KALKA DAS: You do not realise 
the gravity of the situation.

[English]

SHRI DINESH SINGH (Pratapgarh): Sir. 
I am sorry to intervene in this. This matter is 
of utmost importance. 1 would beg of you to 
consider taking it up as quickly as possible, 
this week if possible. (Interruptions)

MR. SPEAKER: I have already told that 
we will take it up next week.

SHRI DINESH SINGH: Next week is 
too late. Why can’t we take it up today or 
tomorrow? Let us take it up tomorrow.

[Translation]

MR. SPEAKER: 1 will have to ask the 
Minister as to when it will be convenient for 
him. I have no objection. I will try to have a 
discussion on the subject at the earliest 
opportunity after discussing it with the Minis
ter.

....(Interruptions),..,

SHRI MADAN LAL KHURANA: We 
were not even consulted about the Calling 
Attentbn.

MR. SPEAKER: Mr, Khurana, I have 
told you earlier also that it will be taken up 
next week only. I cannot take it up today.

....(Interruptions).....

SHRI MADAN LAL KHURANA: I had 
given my notice for Calling Attention long 
before 12th. Perhaps you are not realising 
the gravity of the situation. People there 
have become shelterless and are approach
ing me with tears in their eyes. Colleges



389 SupfH. D»m. for Grants CHAITRA1,1912 (SAKA)

indefinite

(Gen.). 1989-90 390

have been closed down for an 
period.

.(tnt0rruptk)ns)....

MR. SPEAKER: You UJk to the Minis
ter, if he says ‘y*̂’ ̂hen I doni have any 
obiectton.

[English]

He is not staying here tomorrow. 

[Translation]

.(Intenuptions)....

SHRI KALKA OAS. it is a matter oi 
regret that it has been over ten days and you 
have not tal<en any action on my notice. Why 
don’t you try to realise the gravity of the 
situation. After lapse of a period of twelve 
days, you are saying that you are yet to ask 
the Minister about it. This is a very important 
issue, therefore, you please realise the grav
ity and bring it on the list of business for 
tomorrow itself.

MR. SPEAKER: I fully realise the grav
ity of the situation.

.{Interruptions)....

SHRI RAM NAIK (Bombay North): I 
would like to request you to list this matter for 
tomorrow as it is an important issue.

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, people there are running from 
pillar to post, but no one is paying any 
attentbn to their grievances. Their business 
activities have come to a standstill and they 
are starving. You' please gukle them as to 
whom they should contact for the redressal 
of their grievances.

[English]

SHRI JANARDHANA POOJARY 
(Mangatore): Sir, under rule 197, it Is very 
clearthat if the subject is of a matter of public 
importance, then it should be taken up

immediately. The hon. Member says that 
Calling Attentbn Notice was given on 16th. 
We have also worked as Minivers. The 
notice was given on 16th and seven days are 
over now.

MR. SPEAKER: I am in the hands of the 
House. I have already toki the House that it 
can be taken up tomorrow, but the Home 
Minister is not staying here tomorrow.

SHRI JANARDHANA PCX>JARY: Sir. 
you can direct that it will be taken up tomor
row. (Intonipthns)

Translation]

SHRI MADAN LAL KHURANA: I had 
given the notice on 8th but no action has 
been taken on it so far.

[English]

MR. SPEAKER: I have no objection. 

[Translation]

SHRI KALKA DAS: There is no point of 
objectton in in, we had given the notrce on 
8th, but you have not even consulted us so 
far.

[English]

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): Sir. if it is the desire 
of the House that the issue should be dis
cussed, only because the Home Minister will 
not be here tomorrow and if the friends 
accept, it can be taken up on Monday. (Inter
ruptions)

PROF. N.G. RANGA (Guntur): Why 
don’t we take it up this afternoon? {Intemp-, 
tions'

PROF. MADHU DANDAVATE: The 
Prime Minister has also gone out of India. 
{Interrt̂ions)
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I request that thosa who are demanding 
discussion, may accept it for Monday. The 
Prime Minister is out of India The Home 
Minister has an urgent appointment in con
nection with these activities Therefore, those 
who are suggesting the discussion may 
accept for Monday.

[ Tran̂latton]

SHRi DINESH SINGH Mr Speaker, 
Sir, I would like to make a submission to you.

MR. SPEAKER ! must listen to your 
submission

SHRI DINESH SINGH The reply of 
hon. Madhu Dctndavate has added to our 
concern Th»s is so because tradition of the 
housp so feT' na'; been that no issue is given 
moie importance over issues concerning 
Parliament I remember that it was in this 
House (Interruptions)  Madhuji you 
and I both have been here for qu«te a long 
time, please Ih'tpn to m©

The Defence Minister had to postpone 
his foreign visit due to some important work 
of this House No other issue can be more 
important than the issue raised m this House 
today Does the Government depend only 
on one Minister The hon. Deputy Prime 
Minister and other Ministers are sitting here 
Why can’t they reply when they claim that 
Government is run on collective responsibil 
ity"? {Interruptions)

12.371/2 hrs.

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

Recent Spurt in Terrorist actlvHies in 
Puniab

lEngh$h\

MR SPEAKER. Now, callmg-attention

SHRI HARISH RAWAT (Almora): I caN 
the attentbn of the Minietftr of Honne Affairs 
to the following matisr of urgent public im
portance and request that he may make a 
statement thereon:—

"Situation arising out of recent spurt in 
terrorist activities in Punjab and the 
steps taken by the Government in 
regard thereto.”

12.38 hrs.

[DR. THAMB! DURAI—/n the Chair]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Chairman, Sir, I am grateful to the Hon’ble 
Members. S/Shri Harish Rawat. M.J Akbar, 
BhogendraJha, N Tombi Singh and Dileep 
Stngh Bhuria, for drawing the attention of the 
House to the important matter of the situ
ation arising out of the terrorist activities in 
Punjab

Terronsm in Punjab has continued since 
1981 There have been periods when the 
graph of terronst crime rose sharply and 
other periods when it has shown decline. We 
havr had spells of comparative peace while 
in certain periods, as wa saw in the first half 
of 1988, the number of tei ronst related crimes 
were at a much higher ievei for several 
months at a stretch. Since November 1989, 
terrorist gangs have anain stopped up their 
activities. The situation improved a little in 
February, but in March we have again wit
nessed renewed criminal activity from terror
ists, particularly the random killing of inno
cents recently in Abohar and Ferozepur.

Every time there has been a nse in 
terrorist activity, the source of guidance and 
motivation appears to have come from out* 
side our borders it is well known that ex
tremist leaders overseas hokJ consultations 
in Pakistan and make plans with the bless
ings of Pakistani ŵgendes to set targets and 
organise fresh supplm of arms and amnnu- 
nition We have often &een that the d̂al-̂


